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0,A,NC,23e4/94

HQN*BLE justice GHEnuR SaNKaRAN NAIH(3) CH>'.lHfiHN
hon'ble sHRr r.k.ahccja, n£:n8ER(A)

New Oelhij this 26th day of Septenbsr, 19S6

C,P«IJ,U, Hindi Translators'
Association through

its General Secretary
I.P.EstateCPtJU Circle No.UI)
fi «S «Q «Bhaua n
NEy DELHI - 110 002. ... Petitioner

^By Shri D.C.Uohra, Adwccate)

Us.

Union of Indiaj through

1. Wr, C.Rama Chandra n
Secretary
Ministry of Urban Oevelopment
Nirman Bhauan
NEW DELHI - 110 011.

2. Mr. K.K.Madan
Chief Engineer/Director General
C.P.U.D, Nirman Bhauan
NEW dELHI 110 Oil. ,,, Responuents

(By Shri K«C.0,Ganguani, Advocate)

0 R D E RiOraT ^

Chettur Sankaran Nair(3), Chairman

Petitioner complains of disobedience of this

Tribunal's order in OA No.2384/94 to the effect

•O.A. is disposed of with the direction to the

respondents to make all efforts to see that the

Staff Inspection Unit submits their report, with

tHe utmost expedition ana upon the receipt of the

Contd,,,. ,2/-
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\ Staff Inspecten Unit's report, the reaponcients

should also take a final decisiSn as expeditiously

Possible According to the learned c^isisel

for the petitioner, these directions atloast irj their

sp.irit have been ui&lated. In cnsuer, cbunsel

fftr respondents appearing on notice, oubrnits that

all efforts have been made to implement the

ibservations in their true spirit c-nci ccricr^te

action will be taken within six mfinths from today,

ye recfird this submission and find it unnecessary

to proceed further in ths matter. Contempt

Petition No.87/96 is disposed of accordingjy.

Notice issued to the respondents shall stand

discharged. NO costs.

Dated, the 26th September, 1996a

- Ic \
( H.K.AhO-etJS^ ( DustipeC.Sank«iran Wair)
flefnbor(A) Chairman




